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CHIEF JUSTICE M.M. KUMAR
Hon’ble President

R. VARADHARAJAN
Hon’ble Member (J)

For the Petitioner(s) g Mr. Robin R. David & Mr. Febin M Varghese, Advocates
For the Respondent(s) : Mr. Apar Gupta, Ms. Garima Jain & Ms. Disha Gupta,
Advocates

Mr. Ramesh Singh & Mr. Deepak Goyal, Advocates
Mr. S. Jahani & Ms. Sruti Bisht, Advocates for Respondent
No.2 &9

ORDER

We have heard the argument partially.

Let the matter be adjourned for the parties to take instructions with

regard to amicable settlement on 26.09.2017.
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